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certaln services duoring the financial
year ended on the 3ist day of March,
1967, in excess of the amounts granted
for those services and for that year, be
taken into coosideration.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to provide for the
authorisation  of appropriation of
moneys out of the Consolidated Fuud
of India to meet the amounts spent on
certain services duiing the financial
year ended on the 31st day of March,
1967, in excess of thc amounnts granted
for those services and for that ycar,
be taken into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER : The qucs-
tion is ¢
“That Jauses 2 and 3, the Schedule,
clause |, thc Lnacting Formula and
the Title stand part of the Bill,
The motion wus adopted

Clauses 2 and 3, the Schedule, Clause 1,
the Fracting Formula and the Title
were added to the Bill

SHRI P. C. SETHI : 1 beg to move
*‘That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed.”
The motion was adopted

DEMANDS FOR SUPPLEMENTARY*
GRANTS (GENERAL) 1968-69.

MR. DEPUTY-SFEAKER : The House
will pow take up the Supplementary
Demands for Grants (General), 1868-69.

ce

Dcmand No. 1—Ministry of C
(Ministries of Foreign Trade and Suopply

and Incustrial Dcvelopment, Internal
Trade and Company Affairs)
MR. DLPUTY-SPEAKER : Motion

moved

‘““That a Supplcmentary sum  not
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exceeding Rs. 5,03,000 be granted to the
President to defray the charges which
will come in course of payment duricg
the year ending the 31st day of March,
1969, in respect of ‘Ministry of Com-
mmcrce (Ministries of Foreign Trade and
Supply and Industrial Development,
Internal Trade and Company Affairs'.”

Dcmand No. 3—Other Revenue Expenditure
of the Ministry of Commerce

MR. DEPUTY-SPEAKER :
moved ¢

“That a Supplementary sum not
exceeding Rs. 50,39,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Other Revenue

Motion

cxpenditure  of the Ministry of
Commerce'.”
Demand No. 4- Ministry of Defence
MR. DLPUTY-SPCAKER @ Motlon
moved

“Ihat s Supplementary sum pot
exceeding Rs. 1,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1969, in respect of ‘Ministry of
Defence'.”

Demand No. 5—Defence Services, effective
Motion

MR.
moved :

“That a Supplementary sum not
cxceeding Rs. 58,57,18,000 be granted to
the President to defray the charges
which will come in course of payment
during the year eading the 3lst day of
Maurch, 1969, in respect of ‘Defence

X

Scrvices, Effective’.

DEPUTY-SPEAKER :

Dcmand No. 6—Defence Services, Non-

cffective.

MR. DEPUTY-SPEAKER :
moved :
“That
excecding Rs.
the President

Motion

a  Supplementary sum not
1,75,00,000 be granted to
to defray the charges

*Moved with the rccommcendation of

tho Prcsident.
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which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Defence

ORT)

Services, Non-effective’.
Demand No. 7—Ministry of,Educativon

MR. DEPUTY-SPEAKER 1
moved :

Motion

“That a Supplementary sum not
exceeding Ri. 2,31,000 be granted to the
President to deferay the charges which
will come in course of payment during
the year ending the 31st day of March,

1969, in respect of ‘Ministry of
Education'.”
Demand No.—8 Education
MR. DEPUTY-SPEAKER : Motion
moved
“That a Supplementary sum not

exceeding Rs. 2,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1969, in respect of ‘Education’.”

Demand No. 13—External Affairs

MR. DEPUTY-SPBAKER : Motiun
moved
“That a Supplementary sum not

exceeding Rs. 42,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31Ist day of
March, 1969, in respect of ‘External
Affairs’.”

Dcmand No. 14—Other Revenue Expenditure
of the Ministry of External Affairs

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not
exceeding Rs. 1,53,00,000 be granted to
thc President to  defray the charges
which will come in course of payment
during the ycar cnding the 3ist day of
March, 1969, In respect of ‘Other
Revenuc Expenditure of the Ministry of
Exteroal Affairs’.”
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Demand No. 15—Ministry of Finance
MR. DEPUTY-SPEAKER : Motion

moved !

““That u Supplementary sum not
exceeding Rs. 66,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of

LD}

Finance'.

Demand No. 18R—Taxes on Income including
Corporation Tax, etc.

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 70,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1969, in respect of ‘Taxes on
Income  including Corporation Tax,
etc’.”

Motion

Demand No. 20 - Audit

MR. DEPUTY-SPEAKER
moved 1

“That a Supplementary sum pot
exceeding Rs. 60,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1969, in respect of ‘Audit’.”

Motion

Demand No. 21—Currency and Coinage
~

MR. DEPUTY SPEAKER\ :
moved :

“That a Supplementary sum not
excceding Rs. 48,50,000 be granted to
the President to defray the charges
which will comec in course of payment
during the year ending the 3ist day of
March, 1969, in respect of ‘Currency

o

and Coinage’.

Motion

Dcemand No 23--Kolar Gold Mines

MR. DEPUTY-SPEAKER :
wmoved &

“Thut a Supplemcntary sum not
exceeding Rs, 4,40000 be granted to the
President to  defray the charges which

Motion
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will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Kolar Gold
Mines'.”

Demand No. 24 —Pensions and Other Retire-

ment benefits

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 58,73,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1969, in respect of ‘Pensions

» 9

and other Retirement benefits’,

Demand No. 27— Grants-in-aid to State and
Union Territory Government
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 54,76,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Grants-in-aid
to State and Union Territory

Governments’.

Demaad No. 30--Ministry of Food Agri-
culture, Community Development and
Cooperation

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 5,58,000 be granted to the
President to defray the charges which
will come in course of payment duriog
the year ending the 3lst day of March,
1969, in respect of ‘Ministry of Food,
Agriculture, Community Devclopment

Y

and Cooperation’.

Demand No. 14 —Other Revenue Expenditure
of the Ministry of Food, Agriculture,
Community Development and Cooperation

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 11,42.000 be granted to
the President to defray the charges
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which will come in course of payment
during the year ending the 3ist day of
March, 1969, in respect of ‘Other
Revenue Expenditure of the Ministry
of Food, Agriculture, Commuaity

(R}

Development and Cooperation’.

Demand No. 35—Miinstry of Health, Family
Planaing and Urban Development
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 4,52,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1969, in respect of ‘Ministry of Health,
Family Planning and Urban
Development®."”

Demand No. 38—Ministry of Home Affairs
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 9,05,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of “Ministry of Home
Affairs’.”

Demand No. 41—Police

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 8,78,69,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Police’.”

Demand No. 45—Territorial and Political

Penglons
MR. DEPUTY-SPEAKER : Motion
moved :
‘““That a Supplementary sum not

exceeding Rs. 2,41,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1969, in respect of ‘Territorial and

(Xl

Political Pension’.
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Demand Ne. 46—Delhi

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 5,03,65,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1669, in respect of ‘Delhi’.”

Motion

Demand No,
Islands

43—Andaman and Nicebar

MR. DEPUTY-SPRAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 64,98,000 bs granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Aandaman

oY)

and Nicobar Islands’.

Motion

Demand No. 49—Tribal Areas
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 41,71 000 be gramted to
the President to defray the charges
which will come in course of payment
during the year eading the 3ist day of
March, 1969, im respect of ‘Tribal
Areas’.”

Demand]No. S2—Other Revenus Expenditure
of the Miuistry of Home Aflairs

MR. DEPUTY-SPEAKER ; Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President to deferay the charges which
will come in course of payment during
the year ending the 3lst day of March,
1969, in respect of °‘Other Revenue
Expenditure of the Ministry of Home

Affairs’."”
Demaod No. 53—Ministry of Industrial
Develop and C y Affairs
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 5,10,000 be granted (0 the
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President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of Indus-

trial Development and Company
Affairs’.”

Demand No. 54 —Industries
MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 16,01,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Industries’.”

Demand Ne. 55—Salt

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 6,04,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31Ist day of March,
1969, in respect of ‘Salt’.”

Motion

Demand No. 56 —Other Revenwe Expenditure
of the Ministry of Industrial Development
and Company Affairs

MR. DEPTUY-SPEAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 3,25,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Other Revenue
Expenditure of the Ministry of Indus-
trial  Development and Company
Affairs’."”

Motion

Demand No. $7—Ministry of Information and
Broadcasting

MR. DEPUTY-SPEAKER ;
moved :

Motion

“That a Supplementary sum not
exceeding Rs. 2,69,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1969, in respect of ‘Ministry of Info;-
wation and Broadcasting’.”
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Demand No. 58 —Broadcasting exceeding Rs. 40,000 be granted to the

President to defray the charges which

MR. DEPUTY-SPEAKER : Motion will come in course of payment during

moved : the year ending the 3ist day of March,

“That a Supplementary sum not 1969, in respect of ‘Ministry of Petro-
exceeding Rs. 62,66,000 be granted to leum and Chemicals'’.”

the President to defray the charges
which will come in course of payment Demand No. 72—Ministry of Steel, Mines

during the year ending the 31st day of and Metals
March, 1969, in respect of
‘Broadcasting’.” MR. DEPUTY-SPEAKER : Motion
moved :
Demand No. 60—Ministry of Irrigation and
Power “That a Supplementary sum not
exceeding Rs. 1,73,000 be granted to the
MR. DEPUTY-SPEAKER : Motion President to defray the charges which
moved : will come in course of payment during
“That a Supplementary sum not the year ending the 3ist day of March,
exceeding Rs. 1,23,000 be granted to the 1969, in respect of ‘Ministry of Steel,
President to defray the charges which Mines and Metals".”

will come in course of payment during
the year ending the 31st day of March, Demand No. 75—Ministry of Tourism and
1969, in respect of ‘Ministry of Irriga- Civi) Aviation

ORY)

tion and Power'.
MR. DEPUTY-SPEAKER : Motion

Demand No 66—Expenditure on Displaced moved :
Persons “That a Supplementary sum not

. DEPUTY-SPEAKER : Moti exceeding Rs. 81,000 be granted to the
MR PUTY-S otion President to defray the charges which

moved : R R
. will come in course of payment during
That a Supplementary sum not the year ending the 31st day of March,
exceeding Rs. 4,72,95,000 be granted to 1969, in respect of ‘Ministry of Tourism
the President to defray the charges and Civil Aviation".”

which will come in course of payment
during the year ending the 3lIst day of

March, 1969, in respect of ‘Expenditure Demand No. 76—Meteorology

on Displaced Persons'. MR. DEPUTY-SPEAKER : Motion
Demand No. 69—Other Revenue Expenditure Moved :

of the Ministry of Law “That a Supplementary sum not

X exceeding Rs. 1,000 be granted to the

MR. DEPUTY-SPEAKER : Motion President to defray the charges which

moved : will come in course of payment during

“That a Supplementary sum not the year ending the 3ist day of March,
exceeding Rs. 21,00,000 be granted to 1969, in respect of ‘Meteorology’.”

the President to defray the charges
which will come in course of payment Demand No. 77—Aviation

during the year ending the 3lst day of

March, 1969, in respect of ‘Other
Revenue Expenditure of the Ministry MR. DEPUTY-SPEAKER :  Motion
of Law".” moved :
“That a Supplementary sum not
Demand No. 70—Ministry of Petroleam and excceeding Rs .1,58,23,000 be granted to
Chbemicals the President to defray the charges
MR. DEPUTY-SPEAKER : Motion which will come in course of payment
moved : during the year ending the 3ist day of

Ol

“That a Supplementary sum not March, 1969, in respect of ‘Aviation’.
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Demand No 79—Ministry of Transport and

Shipping
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum pot

exceeding Rs. 4,16,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Ministry of Trans-
port and Shipping'.”

Demand No. 80- Roads

MR. DEPUTY-SPEAKER :
moved 1

“That a Supplementary sum not
exceeding Rs. 4.10,79,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Roads’.”

Motion

Demand No. 81—Mercantile Marine

MR. DEPUTY-SPEAKER :
moved :

““That a Supplementary sum not
exceeding Rs. 12,57,000 be granted to
the President to detray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1969, in respect of *Mercantile
Marine’.”

Motion

Demand No. 84 —Ministry of Works, Housing

and Supply
MR DEPUTY-SPEAKER :  Motion
moved :
“That @ Supplementary sum not

exceeding Rs. 2,25,000 be granted to the
President to defray the charges which
will come in course of payment during
the yeur ending the 3ist day of March,
1969, in respect of * Minist1iy of Works,

(R

Housing and Supply’.
Demand No. 8S—Public Works

MR.
moved {
“That a Supplementary sum not
exceeding Rs. 34,70,000 be granted to
the President to defray the charges
which will ccme in coutse of payment

DEPUTY-SPEAKER :  Motion
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during the year ending the 3ist day of

March, 1969, in respect of ‘Public
Works™.”
Demand No. “3—Posts and Telegraphs—
Working Expeness
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 3,87,07,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March. 1969, in respect of ‘ Posts and

LR

Telegraphs-Working Expenses’.

Demand No. 96--Department of Parliamen-

tary Affairs
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 1,94,000 be granted to the
President 10 defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Department of
Parliamentary Affairs’.”

Demand No. 110—Commuted Value of
Pensions
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceediog Rs. 28,81,000 be granted to
the President to defray the charges
whieh will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Commuted
Value of Pensions’.”

Demand No. 113 —Loans and Advances by the
Central Government

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum not
exceeding Rs. 80,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Loans and
Advances by the Central Government',”
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Demand No. 115 —Oth r Capital QOutlay of
the Ministry of Food. Agricultuce Com-
mupity Department and Co-operation
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 3.48,00,000 te granted (0
the President to defray the charges
which will come in course of payment
during the year ending the 3list day of
March, 1969, in respect of ‘Other
Capital Outlay of the Ministry of Food.
Agriculture, Community Development

L)

and Co-operation’.

Demand No. 119—Capital Outlay of the
Ministiy of Industrial Development and
Company Affairs
MR DEPUTY-SPEAKER : Motion

moved :

‘That a Supplementary sum nol
exceeding Rs. 20,00,000 be granted to
the President (0 defray the charges
which will come in course of payment
during the year ending the 31st day of

Maich, 1969, in respect of ‘Capital

Outlay of the Ministry of Industrial

Development and Company Aflairs’.

Demand No. 121 —Capital Outlay on Multi-
purpose River Schemes
MR. DEPUTY-SPEAKER : Motion
moved i
“That a Supplementarv sum not
exceeding Rs. 2,64,02.000 be granted to
the Presideot to defrav the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1969 in respec of "Capital Outlay

ORY)

on Multipurpose River Schemes’.
Demand No. 123 Capital Outlay of the

Ministry of Labour Employment and
Rebabiiitation

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,08,70.000 be granted to
the President to defray the charges
which will come in course of payment

during the year ending the 3ist day of

March, 1969, in respect of ‘Capital
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Outlay of the Ministry of Labour,
Employment and Rehabhilitation'.”

Demand No. 124 - Capital Qutlay of the
Ministry of Pctrojeum and C hemicals
MR. DEPUIY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 4,63,63,000 be granted to
the President 10 defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Capital
Outlay of the Ministry of Petroleum

O

and Chemicals’.

Demand No 125 - Capital Outlay of the
Ministry of Steel, Mines and Metals
MR. DEPUTY-SPEAKER ;: Motion
moved :

““That a Supplementary sum not
exceeding Rs. 4'59,89.000 bc granted to
the President 1o defray the charges
which will come in cource of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Capital
Outlay of the Ministry of Steel, Mines,
and Metals'."”

Demand No 129 --Capital Outlay on Ports
Motion

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not
exceeding Rs. 1,30 06,000 be granted to
the Presidgent to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Capital

v 0

Outlay on Ports’.

Demand No. 130—Other Capital Outlay of
the Ministry of Transport and Shipping

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum pot
exceeding Rs. 24,75,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1969, in respect of ‘Other Capital
Outlay- of the Mioistry of Transport and

Shipping’.”
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Demand No. 132- Capital Outlay on Public
Works
MR. DEPUTY-SPEAKER : Motion
moved :
““That a Supplementary sum not

exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of ‘Capital Outlay on
Public works'.”

Demand No. 134—Capital | Outlay of] the
Department of Atomic Energy

MR. DEPUTY-SPEAKER 1 Motion
moved :
“That a Supplementary sum not

exceecing Rs. 1,000 be granted to the
President to defray the charges which
will come in coursc of payment during
the year ending the 31st day of March,
1969, in respect of ‘Capital Outlay of

1Y

the Department of Atomic Energy’.

SHRI P. VISWAMBHARAN (Trivan-
drum) : 1 beg to move :

That the Demand for a Supplementary
Grant of a sum not exceeding
Rs. 58,57,18,000 in respect of Defence
Services, effective be reduced by Rs. 100.

[Need to enhance the pay scales,
allowances und amenities of those in the
lower ranks of the armed forces. (1)]

That the demand for a supplementary
grant of a sum not exceeding Rs. 16,01,000
in respect of Industries be reduced by
Rs. 100.

[Need to activise the hire purchase
scheme and other promotional activities of
the National Small Industries Corporation.
)]

That the demand for a supplementary
grant of a sum oot exceeding
Rs. 4,10,79,000 in respect of roads be
teduced by Rs. 100.

[Need to improve National Highway 47,
)]

That the demand for a supplementary
grant of a sum  not exceeding
Rs 4,63,63,000 in respect of Capital Outlay
of the M:nistry of Petroleum and Chemicals
be reduced by Rs. 100.
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[Need to avoid wasteful expenditure and
mal-administration in the Fertilizer and
Chemeicals, Travancore Ltd. (4]

1968-69

SHRI M. R. MASANI (Rajcot) : 1 beg
to move :

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 1,94,000
in respect of Department of Parliamentary
AfTairs be reduced by Rs 1,02,600.

[Pay and Allowances of Government
Deputy Chief Whips. (11)]

SHRI LOBO PRABHU (Udipi) : 1 beg
to move :

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 50,39,000
in respect of other revenue expenditure of
Ministry of Commerce be reduced by
Rs 100.

[Khadi aud Vil'age Industries that they
cannot develop by themselves and are a
burden on the tax payers. (12)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs
58,57 18,000 in respect of Defence Services,
effective be reduced by Rs. 100.

[Failure to anticipate the large expendi-
ture of Rs. 5857 crores, particularly in
respect of equipment and stores. (13)]

That the demand for a Supplementary
Graat of 2 sum not excecding Rs. 42,00,000
in respect of External Affairs be reduced by
Rs. 100.

[Failure to anticipate expenditure of a
routine pature. (14)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 70,00,000
in respect of Taxes on Income including
Corporation  Tax, etc. be reduced by
Rs. 100.

[Increase of additional posts when there
should have been reductioa from the
simplification and rationalisation claimed
for the work. (15)]

That the demand for a Supplementary
Grant of a sum pot exceeding
Rs. 54,76,00,000 in respect of Grants-in-aid
to State and Union Territory Governments
be reduced to Re. 1.

[Failure to implement the policy of the
Planning Commussion regarding rural roads,
in the grant given. (16))

That the demand for a Supplementary
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Grant of a sum not exceeding
Rs. 8,78,69,000 in respect of Police be
reduced by Rs. 100.

[Increase of Rs. 8.78 crores on the
force, without improving its efficiency
through modern equipment. (17)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 1,000 in
respect of other revenue expenditure on the
Ministry of Home Affairs be reduced by
Rs. 100.

[Failure of the secret service (0 furnish
information which could have prevented
large scales disturbances. (18)]

That the demand for a Supplementary
Grant of a sum not exceeding Rs 5,10,000
in respect of Ministry of Industrial Develop-
ment and Company Affairs be reduced by
Rs. 100.

[Luxury implied in the expenditure of
Rs. 30,000 on heaters, (19)]

That the demand for a Supplementary
Grant of a sum not exceeding
Rs. 1,58,23,000 in respect of Aviation be
reduced to Re. 1.

[Taking on the subsidy by Hindustan
Aeronautics which cannot produce planes
at a price at which they sell abroad. (20)]

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 4.16 000
in respect of Ministry of Tramsport and
Shipping be reduced by Rs. 100.

[Retaining stafl which the Staff Inspec-
tion Unit had considered surplus. (21)]

That the Demand for a Supplementary
Grant of a sum not exceeding
Rs. 3,48,00,000 in respect of other Capital
Outlay of the Ministry of Food, Agriculture,
Community Dcvelopment and  Cooperation
be reduced by Rs. 100.

[Failure to reduce food prices generally
and to reduce the differecce between
procurement and ration prices, particularly.
23]

That the demand for a Supplementary
Grant of a sum ot cxcecding
Rs. 4,63,63,000 in respect of Capital Outlay
of the Ministry of Petroleum uni Chemicals
be reduced by Rs. 100.

[Fatlure of plants of the Drugs Cor-
poration, the Fertiliser Corporation and the
Oil and Natural Gas Commission, parti-
cularly delay in off-shore drilling. (24))

PHALGUNA 28, 1890 (SAKA)

1968-69 254

That the demand for a Supplementary
Grant of a sum not exceeding
Rs. 4,59,89,000 in respect of Capital Outlay
of the Ministry of Steel, Mines and Metals
be reduced to Re. 1.

[Uneconomic working of the Singareni
Collieries.  (25)]

MR DEPUTY-SPEAKER :
Motions are also before the House.

The Cut

SHRI M. R. MASNNI (Rajkot) : Mr.
Deputy-Speaker, Sir, I would like to say a
few words in respect of my Cut Motion
No. 11, which says that the demand for a
supplementary Grant of a sum not exceed-
Rs. 1,94.000 in respect of (he Department
of Parliamentary Affairs be reduced by
Rs. 1,02600 The amount of reduction
that 1 am moving is in repect of the pay
and allowances of Government Deputy
Chief Whips.

If I may say so, the atiempt to smug-
gle this item into the Supplementary De-
mands is a highly improper one and | am
rather surprised that the Deputy Prime
Minister has allowed his sense of parlia-
mentiry rectituds «nd integrity to be put to
sleep in this maiter. It Government want
to muake a change and give emolumeants and
salaries to certain of their supporters, they
can do so only by ntroduciog legislation in
this House, getting Parliament to agree that
Government Deputy Chief Whips should be
paid by the tax-piyer and then, naturally,
it would form puart of the budget. But
this is the first time that this proposal
comes before the House and it comes, as
I said, by the bickdoor, hoping perhaps
that nobody would noticc this change and
it would be passed withont opposition.

Now, it iz pointed out that the Chief
Whip of the Government is paid by the
tixpryer This is perfectly appropriate
baciuse the Goveramnent  Chief Whip hap-
pens to be a Minister and is part of the
Government, is 1 member of the Govern-
ment. So. it is only natural that his emo-
luments should be met out of Government
revenues. But the Deputy Chief Whips
are not members of the Government. They
are office bearers of a particular politi-
cal party which heppens 10 be office. They
are there to see that the majority of the
ruling party is maintained. 1Is it suggested
that this is somothing for which the tax-
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payer should be expected to pay ? Whe-
ther the government is good or bad is an-
other matter. Even if there was a good
government in the country. the principie
would be equally objectionable, because
party office-bearers carrying out party pur-
poses have no business to be paid from
public funds. It is a piece of political
jobbery and patronage, to which all govern-
ments resort, and it is our job to see taat
this kind of jobbery is restricted to ths
minimum.

Today they say. *‘We want to pay X
number of Deputy Chief Whips™. But if
they are allowed to do that arbitrary, with-
out any numbers being fixed. without there
being any law on the subject, what is it
that would stop them tomorrow fron: doubl-
ing the number, or a few years hence from
doming before the House and saying that
they want to have a hundred Deputy Chief
Whips ? This will become a method of
buying political support. Our public life
has already sunk to a low ebb today,
thanks to the bad example set by the
Treasury Benches here «and in many of the
States. Are we now going to opea the
door to a further lowering of the standards
by mulcting the poor tux-payer for payiog
the adherents of government in this man-
ner ?

It appecrs to me that the least that the
government can now dou is to withdraw
this Demand and to stop paying these
gentlemen, and, if they really think that
there is a cuse for this measure, which 1
doubt, it is for them to come before the
House with a Bi'l, with i piece of legisla-
tion, to get the principles accepted by
both Houses of Parliament, keeping the
number limited in some way. Then, natu-
rally, from that time onwards, from the
time the Bill is passed, these gentlemen can
be paid.

The other day while replying to our
comments and criticism that there is a great
deal of scope for economy, the hon.
Finance Minister said that everything that
was possible was being done to restrict
expenditure and what was inevitable had to
be faced.

1 would like to ask him, although he is
not here : Does he reallv consider the pay-
ment by the taxpayer of the deputy chiefl
whips of the Congress Party to be essentjal
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and inevitable expenditure which could not
be done without, that without it being
done the country will come to a stop and
the Government will not be able to func-
tion ? Is-this the case ? If this is not
so, what happens to his very loud boast
that all measures of economy are b:ing
carrizd out ?  This is entirelv unjustified
expenditure which is being sought in a
hole and corner, improper way and we
shall oppose it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, will you permit me to move
my cut motions ? | am sorry, | was not
here earlier because | was told that you
wou'd take up these Deminds at 5 o’clock.

MR. DEPUTY-SPEAKER : You al-
ways come on the scene late. All right,
on this occrsion the deluy will be con-
doned.

SHR1 KANWAR LAL GUPTA :
I move

Sir,

*‘That the demand for a supplementary
grant of 2 sum not exceeding Rs. 58.57,18.000
in respect of Defence Services, Effective be
reduced by Rs. 100.”

[Need to increase the pay, allowances,
facilities and other amenities of jawans
particularly those who are on the border.
(5)1

“That the demand for a supplementary
grant of a sum not exceeding Rs. 16,01,000
in respect of Industries be reduced by
Rs. 100°*

[Need to give more facilities to indus-
tries in Delhi and to dectare Delhi as dry
Port. (6)]

“That the demand for a supplementary
grant of a sum not cxceeding Rs. 4,10,79,000
in respect of Roads be reduced by Rs. 100™.

[Need to improve big roads and high-
ways near and around Delhi. (7)].

MR. DEPUTY-SPEAKER : These cut
mations are also before the House.

SHRI SHRI CHAND GOYAL (Chandi-
garh) :  Mr. Deputy-Speaker, Sir, the
House is now required to pass Supple-
mentary Demands to the tune of
Rs. 1,74,86,00,000. 1 apprchand that this
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is a very big sum by way of Supplementary
Demands.

I will confine myself to discussion of
Demands Nos. 24 (at page 31) and 27 (at
page 34).

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Out of Rs. 339.70 crores gross,
the cash outgo is only Rs. 72.93 crores.

SHRI SHRI CHAND GOYAL:
Rs. 174.86 crores is the total amount of
the Demand which 1 have mentioned from
the book which you have supplied to Mem-
bers.

So fur as Demand No. 24 is concerned
it relates to penstoners. 1 would submit
to the Minister that the case of pensioners
has not received justice at the hands of
Government. The Goveramant has raised
the dearness ailowance of other Govern-
ment employees because of rising prices
and because of the difficulties which they
were facing in meeting their budgetary re-
quirements. | would appeal that the case
of the pensioners also deserves an upward
revision in view of the rising prices. They
also need to be extended medical benefits
which have been extended to other Govern-
ment employees ; in fact, pensioners need
medical facilities and medical benefi's more
than other employees because of their old
age.

With regard to Demand No. 27 which
relate to grant to union territorics and
States, 1 would emphasize the case  of
Chandfgarh, particularly because the entire
responsibility for meeting the budgetary re-
quirements of Chandigarh rests with the
Central Government.  Though we have
shown an increase in the revenue, the
Chandigarh Administration is not even
permitted to spand this revenue which ft
colleets by way of rent and by war of sale
of plots for the construction of new
houses.

There are 10,000 Government employees
on the waiting list who have applied for
Government accommodation and who have
not got it | am fortunate because the
Housing Minister is also sitting by the
Finance Minister's side. | have also
been pressing upon him the urgent necessity
of constructimg more quarters,
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) ; [ am oot in the Hous-
ing Ministry.

SHRI SHRI CHAND GOYAL; So
you have given up that department | Any-
way, it does not matter.

SHRI MADHU LIMAYE (Monghyr) :
Cabinet reshbuffie !

SHRI SHRI CHAND GOYAL: A
very strange anomaly is taking place in
Chandigarh. The Government employees
of Punjub and Haryana. who are living in
Chandigarh, are required to pay the pro-
fessional tax which the other two govern-
ments of Punjab and Haryana have abo-
lished altogether. It is just a matter of
aecident that if a Government employee of
Punjab or Haryana happens to reside in
Chandigarh, he will be subject to this levy
or tax on professions and ceiling whereas
other people of Punjab and Haryan are not
required to pay it.

This demand has been made quite a
pumber of times. But the Government has
not yet found its way to abolish this tax.

17 00 hrs,

1 would also appeal to the Gavernment
that because of the rising rents in Chandi-
garh and because of the pressing need of
the Government employees about whom I
have alreadv submitted that there are
10,000 Government employees on the wait-
ing list, the Government should undertake
the construction of houses or the Govern-
ment should sell out plots to Government
employees and other people at reasonable
rates. At present, the cost of development
per sq. yard is Rs. 20 But the Government
sclls those plots at the rate of Rs. 60 to
Rs. 70 per sq. yard. | have always been
pleadiog with the Governmznt this should
be worked on no-profit-no-loss basis and
that the Governmeat employees should bc
provided with Plcts of land at reasonable
prices. A little profit is udderstable but
not the exorbitant price which is three or
four times the cost of development.

Then, what has happened is that the
QGovernment has made less allocation for
multi-purpose river schemes, irrigation and
¢lectricity schemes, thaa it made in the last
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year. Though we have shown an increase
in our revenue, the lesser amounts are be-
ing provided for the public works. For
instance, last year, the amount of
Rs. 1,21,98,000 was provided but this time
the amount provided is Rs. 1.09,62,000.
Similarly, on multi-purpose river schemes,
thc amount has been reduced from 79 lakhs
to Rs. 38 lakhs. Thereis absolutely no
jnstification for the administration which
has no other source of revenue and it is
neither permitted to spend the rcvenues
which it collects on the Union Territory
nor the Central Goveroment is liberal and
generous in allocating funds which are
necessary for the development of the Union
Territory.

Now, the Position is that 56 villages
have not been connected with the city of
Chandigarh. 1t is very difficult to approach
those villages. Though their number is
not very large, the Government has not
been able to construct even the approach
roads to those villages. Even the farmers
who with their own efferts huve been able
to install tubewells are not being provided
with electric connections with the resuit
that Production of agriculture suffers and
the production of industrial goods also
suffers.

So, 1 would appeal to the Government
to pay more atteation to Chandigarh. The
case of Chandigarh has not been met with
justice. The Government should grant
more liberal and generous funds for the
development of Chandigarh the population
of which is increasing day by day. Also,
Chandigarh should be gpermitted to spend
the revenues which it collects on itself and
that the project of construction of houses
should be undertaken immediately.

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMAIAH |
Mr. Deputy-Speaker, Sir, 1 thank you very
much for giving me an opportunity to
intervene to reply to the point raised by
my hon. friend, Shri Masani.

Sir, the whole argument of Shri Masani
seems to me to be based on the assumption
on the contention, that the Government
Deputy Chief Whips are really Party whips
and that the payment is being made by the
back-door, May I say that the office of
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the Deputy Chief Whip is an office under
Government contemplated evea under the
Prevention of Disqualificalions Act, 1959 —
1 am referring to Section 3 of it—which
reads :

“It is hereby declared that none of
the following office in so far as it is an
office of profit under the Government

of India or the Government of any
State...... ”

One of the offices specified is the oftice
of the Dcputy Chief Whip or whip in
Parliament or Parliamentary Secretary...

SHRI M, R. MASANI (Rajkot); Would
the hon. Minister kindly yield for a mo-
ment ? That only opens the door to this
Parliament passing legislation for this pur-

pose. Where is the legislation? You
first bring forward a Bill.
SHRI RAGHU RAMAIAH ; Let us

go step by step  First of all, if 1t is con-
ceded that this is not a merely private party
wh'p but a Government whip and the Act
contemplates that this can be an office of
profit, then the question arises as to whe-
ther the recommendation can be fixed by
an executive order or whether it has to be
done by a legislation. May I say that the
payment to the Deputy Chief Whips, other
than the ordinary allowancss given to
Members of Parliament, is not an innova-
tion of tgday ? In the last 14 years, since
1954, they were being given unquestiona-
bly ...

SHRI MADHU LIMAYE :
years you have been actiog
manner.

All these
in an illegal

SHRI RAGHU RAMAIAH : After |
finish my arguments, 1 shall certainly wel-
come any question from the hon. Mem-
ber.

SHRI MADHU LIMAYE : I will
also intervene.
SHRI RAGHU RAMAIAH : I would

like him to have the same patience wbich

he would iike the others to have when he
talks.

For the last 14 years, nobody ever
quoestioned. They were being paid and
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given the same facilities as Parliamentary
Secretaries. No objection was raised. It
was assumed that it was perfectly legitimate.
What has happened ? Now the difference
is that, instead of doing that, we are now
giving them the same status as Deputy
Ministers, and th? detaiis are given to
what cxtent it varies from the remunera-
tion of the Deputy Ministcr. The point
is this. Why are we doing this ? May 1
recall that there has been an Ali-India
WhiPs’ Conference held on the 6th Octo-
ber, 1967, wherein they have stated ;

“The Government Chlef Whips of
States/Union  Ferritorles shouid be
Ministers of Parliamentary Affairs as
in the Centre. The Government Deputy
Chief Whip should be either Deputy
Minister or given the status of Deputy
Minister...”

1 will add for the benefit of the Op-
position...

SHRI M. R MASANI : It is a trade
union of Whips who will naturally look
after their interests.

SHRI RAGHU RAMAIAH : 1 have
to give the historical data, whether it is
trade union or non-trade union.

SHRI MADHU LIMAYE: Youtell
ns what is the iegal sanction.
SHRI RAGHU RAMAIAH : 1 have

my own way of saying it Let me explain
it in my own way. 1tis no use hustling
me like this.

As | was sayiog, there was this Reso-
lution. It was considered by Government
that something should be done to honour
this Resolntion of the All India Whips®
Conference The Law Ministry was con-
sulted...(/nterruption). It was consulted and
the Law Ministry expressed the opinion...

SHRI GEORGE FERNANDES (Bom-
bay South) : ‘It" was consulted or ‘he’
was consulted ?

SHRI RAGHU RAMAIAH; 1 do
not think, in my friend’s opinion there is
much difference between ‘he’ and ‘I,
The meaning is perfectly clear. The Law
Ministry was coupsulted and it gave the
opicion that what the Government did
was perfectly legal.
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SHRI JYOTIRMOY BBSU (Diamond
Harbour) : What advice did you give to
the Law Minister to get thls okayed ?

SHRI RAGHU RAMAIAH : There-
fore, we have done nothing irregular, noth-
ing illegal. The Law Ministry has advised
us and we have done that. So, there is
nothing shady about it.

st vy famy : A7 AardY qga A
i g1 gafeqs foar &, gaswr F15 JAT
T8 2 < & 1 mifeeT AW F gEd AR
§ 15 wretT Iarar § A1 AG) ! w6 AR
¥ A% geq gaar weq ot Rar @, Afe
3I¥ gefFre w7 frar &1 waT aifeet
¥ ¥ w17 IBTAT ¢, AV FIT AAAT
N At g 2, gad fE waa agd &
§F a¢3 ¥ 9719 B FIGT AN UG
2 g1 2 oie g § wod skl W IR
@A g3 ) dwdw R & Ak F g
1T &, 97 oF gEEq Y geque fwar wa
gr at ITF0 waT Aval 7 w1z fxar «qr)
w7 ¥y ga% ark § fawrga & @ g
qarar nar s ST qeATAT F VT
# w17 AevIAg w frar ww WP
&Y T FE@ A § 1 FIT € AN
& | 39% 17 A FITT AT § qIAY
g 327 & o 97 gTET WY AT AAE
qqragr AT Az Ager & &, weaw
qeg | A TE TW ATF § ®IFT A7
oAt UT Y q&T qEAr §, ar I UG
#Y 31 Frqq § 1 N qgrd) agy { v
gara IS B, AifseT JAT &1 qieiq
aradl, mET Ty E ?

SHRI RAGHU RAMAIAH) :
place all the facts before the House.
Auditor-General has said :

‘I doubt if an executlve order could
hold in abeyance the remuneration
availabie to the Deputy Chief Whips as
Members of Parliament under the rele-
vant statute ; otheewise, purely legally,
I concede that, as advised by the Law
Ministry, the Government Is competent
to sanction the payment of the salary.”

I will
The
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SHRI M. R. MASANI; He calls it

‘improper’ and not ‘illegal’.

SHRI RAGHU RAMAIAH: Thatis
a matter of opinion. You ornginally said,
‘illegal’. Therefore, | have pointed out
that it 1s not illegal.

SHRI M. R, MASANI : 1 did not.

MR. DEPUTY-SPEAKER : Does Mr.
Limaye want to intervene ?

o wy famd : & aY oaifgowa fa=
& AT G AT | WY 10 WA Y Agy
afag & @var & A | az = quhe
e & qrama ad ¢ ?

ot ®q7 ww qer (feet A7) ¢
Iqreas WY, 93 F wawt wgegarg AaT
2 5 qray g gay fgar | g% 7 =0
arg sz & | uF T19 Ag ¥ 6 wF qw
& gy gy e Aue wri Fa F
w1t faedY ez sifas 3 26 A7Ea
AT R E 1 ITM s & A g fF
feeet & fau fagar a1 fasar sfge
a4 qar ad faar o <gr & Wk gA% @19
qerqid fegr a1 @ 3 1 faoelt & AT &
qrq U& qietfese feemifaqas ar war
g ... (swawm)

MR. DEPUTY-SPEAKER :

s very limited,
tion.

The scope
But you can just men-

ot waT Wi o ;g gfag A
NATE N AU sgarag ¢ & WA
qisflfess fsedifaqga & 7 0% a3 wrgTg
fafagdl ¢ agddiz miw ghear & &
FEMg W AY A T WX R F
fimeg § 94 @Ua ) AqT | F@Y
gz § f§ w@g II-gam wey 7 formw
fesell wmaA & aad fEar f& @
gigas R feedY gmaa qar w0,
g g I ® @ ¥@ F fag Ry
g o cifqa wdflga 7 @A,
wgrg fufag & 0 mA ok Qw
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fafret & At qrn ) frem gg aa &
T &1 ¥fwa s gU & g AgRd A
weqzq waran A€y i ag wg fRar fe gw
a1 F fay dqre A & gAY WA}
giq FAT wAT wAwAa Wey fwaz
fear faeelt & st me § #@a & %
gz me gfeear 71 7 Y, =g fasy
# gal 7 st awr § 0 feet & fag
S wegr frar agr 2 agy WY A w
gfaeid 3, uegaral A, fger A 6K
Fad, ITF0 TR N AAEA AR Q
aar § 1 ga% R werqrE) § faeadd
#) Far N gNFAZA €7 Y AN FA
T FHS} F gEar W gAGASH w9
R IECl

gafqg qzst g @ & wad sfa
ag wga1 Figar g 5 weAY wgizw afe-
fesar afgs av faga 7 7 ad) av ag
W oF A @ qHAT ¥ g9 1@ R
frag 3w oF T} 1 9 w7 & fe A
aSga & | gW WAFT gdegmad DA "
fagara a5 #@ & | FEIL-waer, &ar-
1T AT 90T ¥ g9 fagarg A F@
g zafaa St g@ aww & aaifas
aqwt 7§ fazarg &Q@ & I gra w9
®) qAgq FAr qifgy | g@A NI A3
f& w1 AW €9 aw K AT A Q)
feest # forg wrlea & o gewra
®E YW A @ 4g AF 17 W gH
AT ARTA HIAT 9% |

MNIWT & qR F 997 6 HFA
fasid @Y1 a9z & N g wy WA
2 3ax fag zg ®gr mar a1 &
oot folE =t @ @y & s
wigar § e ag ®a aw a8 ? 9EN OF
qIw 9gH & SR ST aar g fE ogw
FIE-NZFmT w3 & fay qafe fafea
1 at 91 &fed ww aw 3§ WS A
aodt fRdiE af f ¢ 1 I faa wfa fewr
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g o1 T AT S fad w=i W@
i a1 W oEiuE N A g fw
sgye Mg ¥ - afafa &
gl fRgr & M9 IAET @ A A
fazarg At 8 1 zufa7 oo @@ A =
Fary § w1 =y Ad Q. & A
&1 fiF wra I @i F¢ Qe

g «ft amr @ fafqeer 4 @
3=3¥4 fazarg framar a1 f gy usal @
wgt gy A-gear FY @ KW F ATCH
N F1T A8 & 7gi g9 g@Ar A1 F
& 1§ qafaar M-zear asg g ar T gl
Ia% faqu 321 fazd 0% 2 afsa ag
wft aF A frar a2 A FW
Teeg § M gem A1 fragw war Al
¢ - e gg EZzg §—agr 9 W A%
qAEY T8 wY 0E § ) ag AT AWE T
21 ...(cgamA)...aY Iaw fag & s
fe w19 7z amaa & wfgy & g sF
UST F FA § 3 I, Ig0 9 78 THR
F FIPT AG ¢, ®FT FAMIT A @
&3 ) TR FI | AIIE AFUAEG
T T AN FY AT, §IAEE FL AW
T 1 &1 WAl fAwd aifs ea gwiT
g1 ufsreem 7 @ star f& 9g@ &1 %1 &
U ofsze &1 garae &3 &1 ffaw
& arfge ... (sammE)...

T FZA & WIT I§ fgA /3 oA
A wg a1 f& g AT A FQAE
afea wat w19 weEE B @A@Y e
m fe fFad sargee JwedA o frae
gad axzx qrzg ain ot § 1 g avg
fewra & aF #7) aft & cuAferg &
a1t # Faas Jacaw i dto gwsaw age
i3 gy § A dlo go oY MY
& & atr f w2, (sowwm)...
Ak ag g wgaT § e oF aTE @
wur w ag favar feardt § fe ot
as g feary, W o W
feAfarw A o | A fer aw @
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g1 § 7 wd enfer § @R §, ¥ fadew
MReawA £, TN A7 af ¢ 1 gwk an
¥ wagd W WA 2 IR gErew
fear strar , srv@q AW OF g ¥
850 %o § | WG THIIN ¥ garar W4T
AT Iawragr g A K @A =rgar
gragMoguagm g vax ay &
faar nar & A gEATH Wgs #1 @
gFX ¥ A3 4 fRar ¢ osar faad
TF ¢ 3a% fag MaEr @ W g o
fra 917 @ a5 & 99 W@ 7 & gAar
¢ & 373 wiwa ¥ Ja1 N R ok
MY FT AT FF &) qFar g & gaw
fdfafazz #3 1 afeq & Jmar & q&
& T, FAar ®) wAE F FI, JAGT B
* gT F FAY, VT JATT AT qE WHT
T qrel &Y qrFy ? ag Fia % Ag 3
.. (s@ereA)...
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& gwq ¥ ad) g1 f& g gg o
sarEr wAt £y B, Yez w1y §, Iww
T F1 ST I GA w1 85I & |
AT FgF & wwica a1 g

SHRI P. VISWAMBHARAN (Trivan-
drum) : In the short time at my disposal,
I would like to speak only on iwo
Demands, one of the Petroleum and Che-
micals  Ministry and the other of the
Ministry of Transport and Shipping. First,
1 would like to deal with the supplemene
tary demand of Rs. 163 5 lakhs for FACT.
Since this is a demand for an expansion
scheme connected with the new Cochin
Division, I do not oppose it. But | would
suggest to Government to excercise caution
in the expenditure of this amount. It has
been repeatedly stated on the floor of this
House that FACT is a hotbed of corrup-
tion, favouritism and nepotism It has
also been  demanded here that a thorough
probe should be iostituted into the working
of this concern.  Only last week the hon.
Mibister revealed that production in that
factory is only 60 per cent of the installed
capacity. The reason given is power
shonage in Kerala, which is not a fact.
Power shortage has become u thing of
the past. For the last three years there
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has not been any power shortage in Kerala.

Still that reason is advanced. | do not
want to go into the details of it.  Anyway
Ifinda new team of Ministers in the

Petroleum and Chemicals
also find that there is some change in the
Secretariat of that Ministry.  So 1 would
like to appeal to this Ministry through you
that befuore these new Munisters and top
officers of the Secretariat—they are new
people-—get into the evil influence of the
guest houses and other things of the FACT,
they should look into thesc matters. We
know what happened in the past.  People
from here go to Ernakulam and Always but
after staying in the gues! houses there, they
return with an entirely (itferent view. A
a matter of fact some officcrs of the C.I.B.
made preliminary investigations into this
firm. When they approached the Ministry,
they were discouraged ind not allowed to
proceed further. | would request the
Minister concerned that as he goes into the
matter personally, a CBI enquiry 1lso be
{nstituted.

1 shall cite one singie example which
ha» not been mentioned here During
1960-68 period the commission paid by this
firm to the Commission agents went up to
Rs. 38 lakhs from Rs. 44 lhikhs.  The com-
mission has gone up by 900 per cent while
the production has increased only by 400%;.
This is at a (ime when they have started
400 sub-depots of their own and regional
depots with an ariny of officers  When
they were organizing all these depots and
sub-depots they were paying commission
increasingly and the amount of commis.ion
went up by 900% while the production
went up only by 400 per cent. | would
urge upon the Government that this should
be borne in mind and an investigation
made into the payment of commission. |
have a list of persons who were favoured
by this firm.

Another thing about which [ have to
mention a word is the National Highway
47. That is the National Highway which
{s running through the Kerala State  Out
of the 235 miles of the National Highway
47, only 74 miles have been improved.
The Central Government need not construct
a single mile of the new road. It is only
widening of the existing road, What pains
me¢ more is that when | put a question last

Ministry and |
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time the former Minister for Transport and
Shipping, Dr. Rao gave me an answer that
there was no necessity to improve balance
portion of the road because it would serve
the purpose taking into a account the
traffic in that portion of the road. Only
a few manths ago a team of Members of
Parliament appoiated (o go into the ques-
tion of having a session of Parliament in
the South travelled from Ernakulam to
Trivandrum.  When they met me at Tri-
vandrum, they told me that they travelled
through a very bad road. When [ told
them that this was a nitional highway, it
wus a surprise to them.  Stili the Minister
here in Delhi says that portion of the road
is quite upto the Nutional Highway
standard.

SHRI LOBO PRABHU : Double stan-
dard.

SHRI P VISWAMBHRAN : You can-
not have two standards one for Kerala and
another for the rest of India. This
Government is maintatning double stan-
dard —1I know.

SOMA HON. MEMBERS : No, No.

SHR! P. VISWAMBHARAN : Then
how can you justify that this road which

has got a width only for a single lane
traffic  is upio the national highway
standard. I would urge upon the Govern-

ment to look into this also. I know, as a
matter of fact 13 proposals from the Kerala
Government, the estimate amounting to a
few crores of rupees, are pending with the
Transport & Shipping Ministry 1 would
like that Ministry to sanction at least 2 or
3 works suggested by the Kerala Govern-
ment, immediately.

st qEAry ST (8gTET) ;- IITSAM
a0z, faw a0 Y & daq & avw W
wrig gz fewiww oeh & &
graal g & max faw w0 ageg,
aerd fal § fogmadt & 2@ aw
#§ dX @@ & FEY G gqru
fafes & i & N Reqeedt adf o1 <@
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g wR ag IO R A N ofgw
< @t I¢ ag ezt fewigg v
A 7Y T A qEaY | 6% wfww ad)
NI ¥ w7 7z Gfafefer fawmed
sfaga 7 «3-7% wwad, whHA Qi
g FT #fadz qF & gy § @)
fawife 81 § @ IN A fag A= Y
AT @Y agT T ITFTT AT W qG
n¥&q gtz feqigg @ 1 gwa
g qgat |
oIq FATE & 13 W w1 wIAfas
qIA@T IIAT # | qga § oA} # fared
T A F A A § ) &Y A 3w
F*YT GIHTT GIA 39 AFGAT & [,
gfafafa geaat & 99 & a1 ww @
¥ 4 & gg Wi9qr gag § N g9
Tl S &Y A i s ST o) zErg
1 fo Fog WYX TsAl & fid # gw
faned ady <7 afeq ma fesfa az @
@ § s syl & @ra %@ & a9l A1
Q wr 2 ag wdtF MW aTEEr g
aaT Sy et £ I &4 feE T
Tsq # aY {6t agh #+=z %1 fwar gaw
2iar ¢ afwd gz faal g9 &1 FET
Ty a fox &ex w1 fgar ag @ @17 arg
ol gET grar ¢
fggayqaasm fe & 9@ g
® @A A g Wk ag i ga ¥ 9w
fzed &1 g arar ¢ Wife mag g5F
qa & fager g ciwr wgwAr 20 &
IqEAN ARG ¥ Aregw @ faw e
HEZT ®T SqIA g W QI @YTIar wgar g
fs ax fagd a1 1967 & aig fagre &
dfaz ) gTee a1 @ fawr & I
¥ ¥ 520 FAT 797 &7 &A1 97 1 A¥-
QX WAGeE A7 @I 9T FEAT
wfaa 3 ot wod) famf Segr R fe
AT N AW | G AT O a1 97
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qT ISAT qEAr § | fww ¥ &7 waT
W Fwr vzar ¢ xg & qaAwrar
T | w7 I9 awg qzt qv s wgh
sy fam At & NP I I @
a1 wrag feqn ar e ag v & W
Y A & fao ewwa ¥ 4 ale e
IFAT ATAET FT | WA 7 OFA &
Far # W ogw ¥ aod&f 8 st
fear & #7 § &% 3% 719 2 7 gy
231 9% 17 ? o Awwar ¥ ww
& oft Ayt € A g ¥ w7 9t fin
Eiqzadt g fr & w70 s ®
gz wmiw 3 e g fame & ada
A1 AT A 1 Ty 9T AT T gfag
FY grET 7 EmAazrd & arg 37 QY
& qar faar | 32213 w71 Fr JE gmw
@d § frasafgn a3 2 1 gw dar agt
99 & @izd % 9o ad W™ & wwg
arét qam & fao qr qrafaes & w@T™
& fam ad 257 7 afws g afege fag
S AT AN A 99 ¥ g AT
w7 a199q Zr fF gug g3 €1 A o
FI9m1 Y TE@ 20 100-200 BT ATHY
Y Agur @) w11 gz & A e g fw
Az met & faeg A g afew oy
&7 g uq £ ¢ @ e fagre
% dfqz &Y qeeTc ot Tafs 38 W@
¥ FTX ¥ ®x A T ywTC & frar
qr 1 & F7 & FIT g (FAWH |AAC
qzAr g fr fam g Y w7a & fag aw
F %% § OF AIF 99 3 91 I AWQ
a1 557 gwre w7 fear Afew g I
) 7z ¥ 2 | q@fwn ¥z am 2w
BEa ETAT Y | W19 TAE ET @ wHY
21 o9 wTAr &1 §ar Awr wigw it
w W w@ K o ez e w
TO% & 7@ A o v #

Iurenw weg, § ura ¥ wreaw W
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[+ Tare= E1gT]

Q, @7 a1al F MT sy Gy FTIgan
ALIE R GRS I
fe ox ats qted wEE sfagT W),
o =t FErENT rl 8 wegwmar ¥ &3
g faE adt wmf 1 o @ ¥
mAM, M usEl W FE & fgd fiA
sfar fa famga @r @ &, W HaT ¥
¥ wig @ GURTT &1 T8 WAT @ A ag
wT Y fangd )

# wiq ) gaaEr Iz g v sy
SR ¥ AT A W Fw N
¥ I AT E IF ¥ § 20 qvF7 sy
&1 a1 § YT 80 9IFE WX ar7 T@Al
isfama a N wgrd &5 S w1 75
T I R AT Iifgd AT 25 9@e
Fez 1 fArm a7 YT Az FT ¥ AU
qEAEA @A 2 ot asal &) 1 98
ar &« zw fA7 METgier agAr @t T
g st & agar w1 T &0 @R oAl
Fuar ¢ f& az fazal & woar & & AH)7
@ 97 d5m A &¢, I & FfW@
wtia gt &1 famfm @ &

& 519 1 AgAT T A1gAT § W7 e
¥ WIegW § QT FY T4 X TEAT AT2AT
iAo Fac N qw ¥ @
Yo &Y gg & qrgar gq4 | ofee-
¥zE w3 W Az & fr ow aT §aw
FU5T o) RO T K oweqera &
&% foear na1 Wi JAF qATH | I9 A
Qe gw as § dar faar ugi
aoftas Trw R oY TEaREnR &3 7
mamAgind ft fs g@ N giw
wwd | (sTwww) IF R FT P
ofgd 1§ @ W a7 A @A AT
gumrgwﬂ’hﬁima’tﬂ%w&
TezeaT W e W A wR fe
& ¢ angw, wfaew foowy 1 @ @
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ot g€ | T &9t w1 W QT 2|W
¥ wiTd Ja% g ¥ ATSAA { gwv )
Y Aoy ¥ A wreg ¥aw oqwA ®
FZaqT fan § arerw & F19 AT Wwr
# faze faum o ) Ms Jar afqf
Fqay wfrdes & ¥g dfeaar g
qMEAT § -

“gfafs 3 zq grasg § =1 THe To
u%e weard, wax afgs § fafe 23
S 1965 #£1 fagcfang fear s
fafa 26 maed 1966 Y = fawrr &
geg gmiaw st gqaq fag & @i
%Y ) o fawg qr afafs ¥ o& foeqmd
At midy o) fq@ afefgez ¥ 9T 2@ stro
3% 997 § afafy 1 @ J@ gur
afayfa (faagfeY) a8t 33 3 @99 &
fafa 26 waed 1966 w1 afwfa #1 qarar
mar f& g 1 fazw (wsdfeea) o
f& ufayfa (faegfe) =& &1 )
sfades (ffave) * frga &1 S
fegr war 1 gE% gATET WSAT HEAWT
(emfar #wem) & faaw (srsifeea)
fags va faard aedt (fafreer ww
T3y o¥ gfEE) qar @Els geE
7Y ) TATET 1T Ag®E Y & |rRw
& WY @ fear m v wfegfa
(FaagfidY) € a1 ¢ @ffa #1 @
T & fog smewd g & S w9 fag
3% forw wfagfa (fregfeY) a8 «t
adY oY &qy gifea < gad fag fed
T K FEAE Af RN af ) afafy
1 Tz ¥ A wfuw ey oy ik qv §
I A €@ AT w1 AwwTH Wt eqrw Y
fear mar 5 awY ageh fer & o) ey
WETT Y A0

IUCTX APAA: GIT WA W
YT $T 1
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N} A oTgT c & &Y ATH gl
HIZAT 2 1 A1 JqF GATN HT FEIAT
feftor & fow ¥ woar iz &1 x4
fazaarg Szt w1, fag & aw &1 9q
agy, WA &1 qqr @), qree wifww ¥
gar 7gY, 600 Tmar =wfrw 1 gagee @i,
faa & ara w1 qar 73, T4 & 9qr AGY,
ez mfed F1 947 A8, 500 ®o AfAW |
Fagsgmragar g f& w19 T3 Wi
JaF GATT & 7 & qoA F7 graq ¢ |
zg qfiqn & ggra weAy oY waTEIATA
Fge st g, Wi wfama @1 amw
& a9t 7Y 3a & A0 @ gena 3e
qrar g s Ak fupva @ @ @A
Y @@ QA ?

gere fagie aga fager gy B0 &
N AN & argw g FgA1 Az ¢ fw
g, war, gaesgw aifz g fay
@Y 39T AT F & IT & wErEt qwAn
gk YT 08 & 2 | fafqar fazafaarag
A avf g @i d o gt §, wea
fam WY fagmafy & ed ) [ f

g

MR. DEPUTY-SPEAKER 1t You have
taken more than ten minutes. Pleasc
resume your seat.

ot qUAR STET : # FAT WA
g f aeere g7 afed) a1 arm
giu’ita‘tga# IFE & I M Fiw
&qU |

SHR1 SONAVANE 1 Why is It that

the Chair yields to the aggressiveness of
hon. Members opposite ?

MR. DEPUTY-SPEAKER : I know
how to control and regulate the proceedings
of the House.

it wavd Tm (91A1) . gnega

wgiza, fam oYl Tred &) w91 gr-mewy

WY A A, fag v e @ 10
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wi, 3 & AR H Ay fafewa 77 ¢ fr
39 838 & g3 Fr Nf N ghakeay
aaar Y @) I@ wTwr A NE aww
7g¥ oY | ag AArAEE qyF § | qg e
FYAY TEAT & 7T F JI0 € FTAL
39 & gwl W@ @ IET WIS
F JTT &1 1L qrw Af wrgA QAr
& 1 9T €@ qTg FY wIF qAX AW AwT
azga gt oY A ) ges I & gdA-
A aF 97 F QoA g §, A gAY
F1 Y A AT FTF, 3G 9T B W)
&7 & a937 f&a1 A1 41 gH AT W
SA N KT 4| OF HATIIAF qYE
4dl a3, 2 9 F) A9 qAT &, 19
d78 & 9771 & 19 &1 gengnr At QA
Fifzd a1 q7 qURIT A4 A 1 AR
1 Freaa femr & oY 9% &g a6] aw
3g azd # g9 @) & AT ma o mgd
931 2 341 3T &1 AR JIAA JIG-ANG
gaN I I g g FE W IW AN
AN TG AFAT & | a3 qHA 4Y &
Far & qgr gar § AT NN wW g
EAVRCA SR PR cA: LNl LI I
af g AT FEY w0 AN w37 W
s oY a5 ge ) A gar & oW
T Y FOT &7 sIF wEH T N
A FEF @ wr &

feccazy adeg &) w9l # vu afa-
&4 feqiw & #Y 1% ¢ 1 gwd SwT 3w
% AdAmE &, dAfa @ gguzy fag
% aga § faecey qdm qAMA & AT *T
a1y §, A gy A g7 N ad
&Y zgAYg T § A4 99 guw 6 AW A
ggt Art 0 €1 IT K x@@A W owrg
agfas e ad) foar mar & Wi 3
Y gafr g WY 1w Nfaw w
A T ATz Ara ) gion ady fear
AT AFT |

T ® Raril agEl £ N1 A9
A atgrgnag pagmy frogane
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[= e wg)
Iux § qare ¥ A scafas Ty
% agt 9gF #9 § AN § § g0 wawwr
#§ AT ST ¥ fawrg w1 FE g
des® 30 & Tg¥ fvar nar § 1 qate
& farm 3 A7 oz 3@ & ¢ aw
Qa1 @ & I A FT gAdA FaT |
a8) ga ¢ argt qafea & wrd gu go dvo
e geedl 7 a7 20 agf F &Taw
wars 331 4Y f9w & wwEaET FT
QIFIT 92 G FAX GHT 9T | 39
q¥e wrava A oF fed N & @ gEr
qalas & famg & fa7 ) &feq gaone
& 1 3 HAT Y @A e wag
¥ gz af &¥T Ig qr ¢ W gue @)
v nar 1 & =gm fF wreT @ T
qea wraw F e B Fnaifas w@
& frd a1t gwwg SUIg FR ) I FaA
4 fal av A} azq qataa & @ 13
faat o A fear g osw #F fr
qates &1 fasw afd @ =rar @)

208

5T @eEl F Arg § 9 g [arey
FIATE |

. SHRI LOBO PRABHU (l'dihi) : Sir,
here is an expenditure of Rs. 339 crores,
lovolving 136 demands, being rushed
through in one hour. It is neither fair to
the House nor fair to the country. One
hour is wholly “inadequate.

MR. DEPUTY-SPEAKER : This stric-
ture is uocalled for. The time was decided
by the Business Advisory Committee on
which thc  hon. member's party was repre-
sented.

SHRI LOBO PRABHU 1 1 have givea
as many o8 14 cut motions and I will just
tead them, so that the House may be
awarc of the seriousaness of it.

Mr. Somani raised the question of
army expenditute.

This is an item of pot less than Rs. S8
crotes. As Shri Scmani has suggested,
this  kipd of expenditure, this kind of
sqQuandcr-mania must stop and a committce
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should be appoiated to go into this. 1
would Jike the Minister to reply to at least
that point. Is the Government going to
review the expenditure on the army ? We
want a good army, but we do not want an
army which is always demanding more

and more from this House and from this
country.

SHRI RANDHIR SINGH (Robtak) :
Sir, this is slanderous. What does he
mean by saying that the army is asking for
more money ?

MR. DEPUTY-SPEAKER : The hon.
Member has not said anything derogatory
to the army. It isnot correct to make
such a charge against the hon. Member.

SHRI LOBO PRABHU : I want a
strooger army than what you want.

SHRI RANDHIR SINGH

X ¢ Our army
is stronger.

SHRI LOBO PRABHU : Then I come
to the Khadi and Village Industries. How
long are we going to pay for what is
practically a political Patronage ? Is there
anybody in the Khadi apd Village Indus-
tries Board who is not from the Congress ?
Is there any Congressman in that Board
who has not taken vast sums from Govern-
ment in the name of the Board ? They
were all converted into loans and now it is
proposed to reduce the interest on these
loans. Here also jt is very pecessary that
a Commission should be appointed to go
into the entire question. It is not fair that
to much money of the country should be
wasted in the name of employment, when
employment is given only to politicians of
a particular political party. Even if it
provides employment, it has to be subsidie
sed by the consumer of cloth. Why should
!t cogtinue ?  This should also be gooe
ioto.

As the time at my disposal is short, I
would request the hon. Minister to take
care to see my cut motions, the reason
given therc and altempt to answer them
and satisfy this country that the money
asked for is properly spent.

SHRI SONAVANE (Pandbarpur) 1 I
would like 1o opposc the cut motion woved



m

by Shri Masani. The point that he made
was that the Deputy Chief Whips are
serving the cause of the Congress Party.
I would like to point out to him that the
Deputy Chief Whips -are working in the
House and assisting the Chief Whip, who
is saddled with not only the work of the
Chief Whip put also work of some Minis-
tries.  This is a valid point to be consi-
dered--(Interruptions) 1 hope you will have
some patience; otherwise, I will expose
your double standards. They are not
working for the Congress Party as such;
they are working in the Parliament, helping
the Chief Whip.

Then I come to the double standards
about which an allegation has beea made.
We are told that we are having double
standards. Last time, when the question
of increase of emouluments of Members of
Parliament came here, our Communist and
SSP friends vchemicotly opposed that pro-
posal. But when the Bill become an Act
of Parliament they were the first ro accept
ijt.- This shows their double standards...
(Interruptions) You have done it ... (interru-
plions)

THE MINISTER OF STATLC IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : This is the final supplementary
demznd presented during the current
financial year. Out of these 64 appropri-
ations 50 are on revenue account and 14 on
capital account, including loans and adva-
nces by the Central Government.

The Demands were formally presented
to Parliament on 10th March, 1969. While
:he additional expcnditure involved in the
Supplementary Demands amounts to
Rs. 339.70 crores on a gross basis, the cash
outgo is estimated at Rs. 72,93 crores
only.

With regard “to these Demands, hon.
Members have raised various points. As
for as the point raised by the hon. Member,
Shri Masani, is concerned, my colleague,
the Mioister of Parliamentary AfTairs, has
already met it.

The hon. Member, Shri Shri Chand
Goyal, raised a poiat about Chandigarh. As
far as Chandigarh is concerned, Chaudi-
garh forms a part of the revenue account
from the Consolidated Fund of India and
Plan provisions are fixed for the Union
territories and other requirements. | am
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sure, in those care would be taken to see
that Chandigarh also gets its due.

Apart from shrl Goyal, Shri Kanwar
Lal Gupta alsn raised a point about the
Delhi Administration. As far as the Deihi
Plan allocation is concernsd, an additional
allocation has already been made this year.
As has been clearly stated at pag:s 56 and
57 of the Supply Demands, to the exteat
this wll be spent this year, additional funds
are being provided. Thece shall be no
difficulty on this account.

Besides, he has also raised one polnted
about Shri C. Subramaniam. That
matter is already before the Estimates
Committee and the Estimates Commiitee is
going into it. 1 am sure, the Esimales
Committee would do justice to the case.

ot wav ww g ;A AgET ¥ @
ark # 3 74 w37 & 5wy foedt -
fafregaT cftasq Qafaq g wtm,
A 3aF AT fesAt Y fagr wrgar

oY Fo W0 XA : Fgr & fr TEA
Warasies ¥ gofas wifaqT s faar
TAT RN

SHRI KANWAR LAL GUPTA 1 It
is your commitment in writing.

SHRI P. C. SETHI : Shri Viswam-
bharan raised a point about economy in the
fertiliser company. The Board of Direc-
tors js already going Into it and they are
going to appoint a committee to go into
this particular aspect of the matter. The
Secrotary of the Potroleum and Chemi-
cals Miaistry had also visited the place.
Certainly, there was @ case for economy.
Besides this, they are also expending and
their cost of production after expeasion is
likely to come dowa.

The difficulty about electricity was there
at a particular period of time. That also
is not there now. I think, things are likely
to improve there.

Shri Gunanand Thakur said many thinge,
He said that the Centre was not treatiog
the States well as far as their financial
requirements are concerned. This is not a
very correct statement. The other day we
had a discussiog in this House whereip it
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was jndicated that there was an outstand-
ing loan of Rs, 5,191 crores against the
States. We are evolving all possible ways
and means to see that difficulty on this
account is not enhanced. The ways and
means position is also being looked
into.

Besides this, the Finance Commission,
which is already in existence, is going into
this problem. It is not on any particular
whim or basis that we provide loans or
gruants to States but it is fon the basis of
the recommendalions of the Finance
Commission. The Finance Commission
does take into account the revcnue expendi-
ture of the Staltes.

Besides this, there is
Commission which also looks in the vari-
ous Plan projects and other things, There-
fore it is not correct to say that the States
are not being looked after properly.

As far as the division of income is
concerned, there is a  constitutional provi-
sion and according to that the division
is already there on the income-tax and of
the other income from excise and other
things. Therefore it Is not correct to say
that there is any particular aspect which is
being observed from here with regard to a
particular State or between a Congress
State and a non-Congress State.

Shri Jharkhande Rai again raised the
question of the road which was raised
by Shri Kapoor in the previous debate. As
far as this road was con:erned, it was taken
up as a priority project. Tnis is a long
road comprising of about 966 miles. But
later on it was decided that looking to the
expenditure that was involved in it—at
that period of time, it was estimated that
Rs, 68 crores will b¢ the expenditure on
this road—we should go slow. But now
a committeo has gone into it, the hon.
Deputy Minister has visited the place and
aow they have decided that they will be
aMotiog Rs. 7 crores this year for that road
and Rs. 13 crores next year. It is estima-
ted that by 1970-7t, this road will be
completed.

Then, the hon. Member, Shri Lobo
Prabhu, has moved many cut motions and
it is not fair on his part to have brought
inthe defence expediture. As far as the
defence expenditure is concerned, the
House will realise that out of the sum

the Planning
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proposed hers, the increased expenditure
is on account of pay and allowances of
certain categories of Services and other
personnel and largely on account of mater-
ialisation of stores and anticipated rise in
foodstuffs.

SHRI RANDHIR SINGH : What
about more pay for jawans and officers ?

SHRI P. C. SETHI : That is what I
am saying.  Therefore, the expenditure
which has been shown here is not much.
Besides this, they have also done certain
reduction in the expenditure to the tune of
Rs. I1.15 crores. So, the total increase in
the defence expenditure is of the order
of Rs. 3612 crores. This has got to be
done in wiew of the facts that I have
stated.

SHRI LOBO PRABHU : We are
not gruding any expenditure. But let us be
satisfied that the expenditure is all right.

SHRI P, C. SETHI: As far as the
question of the Village and Khadi Indus-
trries Board is concerned, last year, it was
disccussed at length during this very debate
and it was inficated that the Village and
Khadi Industries Board i3 absolutely
necessary because that is still giving a lot
of employment to a great number of people.
Of course, if there is anything, it has got to
be looked into  There are various commi-
ttees which go into it. But at the same
time, it has to be realised that the Village
and Khadi Industries Board is doing good
servize and it is giving employment to a
great number of people.

With these words, I request the House
1o pass these Supplementary Demands.

MR. DEPUTY SPEAKER : May 1 put
all the cut motions together ?

SHRI M. R. MASANY :

my cut motion No. 11

I would like
to be put separately,

MR. DEPUTY SPEAKER 1 All right.
1 put cut motion No. Il moved by Shri
Masani to the vote of the House:
The question is :
““That the Demand for a Supplemen-
tary Grant of a sum not exceeding
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Rs. 1,94,000 in respect of Deparment
of Parliamentary Affairs be reduced by
Rs.1,02,600. [pay and  Allowances of
Government DeputyChelf whips. (11) )

17.55 hes.

[Shri R. D. Bhandare in the Chair}
AYES

Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
Deb, Shri D. N.

Desai. Shri C. C.
Dwivedy, Shri Surendra Nath
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jharkhande Rai, Shri
Khan, Shri II. Ajmal
Kundu, Shri S.

L.imaye, Shii Madhu
Lobo Prabhu, Shri
Madhukar, Shri K M,

NOES

Achal Singh, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Besra, Shri S. C.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chavan, Shri D. R,
Damani, Shri S. R.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandbhi, Shrimati Indira
Igbal Singh, Shri

Kamala Kumari, Kumari
Kedaria, Shri C. M.
Khan, Shri M. A.
Kinder Lal, Shri

Laskar, Shri N. R.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishrs, Shri G. 8.
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
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MR. DEPUTY-SPEAKER ; The MR. DEPUTY-SPEAKER : The
result * of the division is : Ayes 1 28; question is)
Noes 1 63. “That leave be granted to introduce
The motion was negatlved. a Bill to authorise payment and appro-
priation of certain further sums from
MR. DEPUTY-SPEAKER : 1 shall and out of the Consolidated Fund of

now put the other Cut Motions to the vote
of the House...

SHRI KANWAR LAL GUPTA :
Motion 5 is an important one...

Cut

MB. DEPUTTY-SPEAKER : This is
not the procedure that we follow. Every
time you come late. 1 waived the time-
limit. Agaia you are coming late.

1 will now put the other Cut Motions
to the vote of the House.

All other Cut Motions were put and negatived.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

““That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
the following demands entered in the
second column thereof.

Demand Nos. 1,31t08, 1310 15, 18,
20, 21, 23, 24, 27, 30, 34, 35, 38,
41, 45, 46, 48, 49, 52 to 58, 60, 66,
69,70, 72, 75 10 77, 79, to 81, 84,
85, 93, 96, 110, 113, 115, 119, 121,
123, to 125, 129, 130, 132 and 134.”

The motion was adopted.

17.59 hrs.

APPROPRIATION (NO. 2) BILL,** 1969

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : On behalf of Shri Morarji Desal,
1 beg to move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1968.69.

India for the services of the financial
year 1968-69.”

The motion was adopted.

SHRI P. C. SETHI : I introducet the
Bl
On behalf of Shri Morarji Desai, I beg
to movef
“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the

financial year 1968-69, be taken into
consideration.*
MR. DEPUTY-SPEAKER Motion

moved

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the consolidated Fund
of India for the services of the financial
year 1968-69, be taken into considera-
tion."

Shri Limaye :

18 hrs.

it wy famd (A7) : weas 73T,
& fag A7 wgadl & aX A QA7 qwNw
21 g9y qg¥ & smaT weArAg ¥ IR K
AT qIRAT § 9T AG @I HAA
aifyt & o 4t waifs @z A ]|F
arz Y 7l A & 1 953 2 9T wEF W R,

An additional provision of Rs. 1.40
lakhs is also required mainly to meet larger
expenditure on travelling allowance, over-

time allowance and honoraria due to
increased activities of the Ministry.

NTEART A FIT A TAT EIW@ A
FIT A @ QA AT AR ) A
eIl A @ A ¥y @iz fax

*The following members also recorded their votes : —
AYES 1 Shri K. Anbazhegan.
NOES: Shri Sitaram Kesari.

**pyblished in Gazetie of India
1 Iotroduced moved with the

Extrafordinary, Part 11, section 2, dated 19.3-69.

jon of the Presi




